ITEM NO.9 COURT NO.16 SECTION XI-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 73636/2025

[Arising out of impugned final judgment and order dated 12-08-2025
in WA No. 904/2022 passed by the High Court of Kerala at Ernakulam]

LIFE INSURANCE CORPORATION OF INDIA Petitioner(s)
VERSUS

VIVEK V & ORS. Respondent(s)

IA No. 6601/2026 - CONDONATION OF DELAY IN FILING
IA No. 6600/2026 - PERMISSION TO PLACE ON RECORD SUBSEQUENT FACTS

Date : 16-01-2026 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ARAVIND KUMAR
HON'BLE MR. JUSTICE PRASANNA B. VARALE

For Petitioner(s)
Mr. R. Venkataramani, Attorney General for India
Mr. Ashok Panigrahi, Sr. Adv.
Mr. Santosh Krishnan, AOR
Mr. Ashwin Joseph, Adv.
Mr. Shubham Goyal, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1. Delay condoned.
2. Issue notice.

3. The impugned order shall remain stayed to the extent of
direction issued in paragraph 15, only to Life Insurance
Corporation (LIC) and this stay shall not operate against LICHFL.

sopterovPyst alongwith SLP (C) No.35085 of 2025.
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